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ORDER

PER SHRI. L. N. GUPTA MEMBER (T)

The present Petition is filed under the Section 9 of the Insolvency
and Bankruptcy Code, 2016 (IBC 2016°) read with Rule 4 of the
Insolvency and Bankruptcy (Application to Adjudicating Authority)
Rules, 2016 by M/s B. B. Steels Pvt. Ltd. through its Director Mr. P. K.
Gupta (‘Operational Creditor’), with a prayer to initiate the Corporate
Insolvency Resolution Process against M/s Jai Sai Ram Steel Pvt. Ltd.

(‘Corporate Debtor’).

2. The necessity of going into the merit of the claim made by the
Petitioner in the above-mentioned Petition is obviated as in respect of
the same Corporate Debtor namely, M/s Jai Sai Ram Steel Pvt. Ltd,,
this Bench has already initiated Corporate Insolvency Resolution
Process (CIRP) under the IBC 2016 in the matter of M/s D. P. Industries
Vs. M/s Jai Sai Ram Steel Pvt. Ltd. in (IB)-3390(ND)2019, vide Order
dated 30.07.2021. Mr. Sunil Prakash Sharma (Email: adv.sunil

prakash@gmail.com), having IBBI Registration No. IBBI/IPA-002/IP-

N00551/2017-18/11726 was appointed as IRP to manage the CIR

process of the Corporate Debtor.
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3. As per the provisions contained in Section 11 of the IBC 2016,
another CIR Process cannot be initiated against a Corporate Debtor,
which has already been undergoing a Corporate Insolvency Resolution

Process, which is the case in the present matter.

4. The CIR Process against the Corporate Debtor, M/s Jai Sai Ram
Steel Pvt. Ltd. having already been initiated in the matter of M/s D. P.
Industries Vs. M/s Jai Sai Ram Steel Pvt. Ltd. in (IB)-3390(ND)2019
vide Order dated 30.07.2021 by this Tribunal, another CIR process

cannot be initiated.
3. The petition is therefore, Dismissed being infructuous.

6. The Petitioner may file its claim, if any, before the IRP of the

Corporate Debtor in terms of the provisions of the Code.

7. The Registry is directed to communicate a copy of this Order to
the Operational Creditor in the present matter and IRP Mr. Sunil
Prakash Sharma having IBBI Registration No. IBBI/IPA-002/IP-

N00551/2017-18/11726 (Email: adv.sunilprakash@gmail.com,

immediately.

8. It is, however, made clear that if CIR Process initiated in
the C.P. No. (IB)-3390(ND)2019 is terminated for any reason, the

Petitioner would be at liberty to seek revival of the present Petition.

Y O W

(L. N. 'Glipta) (Dr. Delepti Mukesh)
Member (T) Member (J)
Page 3 of 3

(IB)-661(ND)2020
M/s B.B. Steels Pvt. Ltd. Vs. Jai Sai Ram Steel Pvt. Ltd.



